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In the Central Administrative Tribunal
Principal Bench, New Delhi
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R ean, Nts.e T I Dates 12- Q-1392
e oA-1994/90 8, DR=1890/51 I

2. 0A-1129/90 -8, _g%:lggLLgx " -

'3, DA=-1585/90 108, TA=1B41/91 S T

4, 0OA-1858/380 11, -0A=2136/31 . o

S3 xXBAXABREX 20X 12 DA=2958/89 ‘ ‘

5, 0OA-2183/90 413, 0A=2192/89

6, O0A-2325/%0 14, 0A—1688/91

7 04-1820/91 : -

1. Shri Bishamber ' )

2, ‘Shri Shiv Prashad Sharma - ;

3, Shri Naresh Kumar & Ors,

4, Shri Sadhu Ram )

5. Shri Des Raj )

6, Shri Naresh Kumar J B
7. Shri Selik Ram )} eeses. Applicante.

8., Shri Ajnash Poddar )

L9, _Shri Surender Kumar )
10, Shri Shyam Lal & Crs. ) i
11, Shri Prem Singh & Ors, }
12, Shri Suraj Bhan & Ors, )
13, Shri Nand Kishore ;
14, . Shri Baney Singh & Ors, )
Varsus
Union of India & Cthers - Cees e Respondents
For the Applicants ' cree §/shri V,P, Sharma,

Raj#ndra Singhvi,
Ke Lo ASthanE and
A.K,'Bharduaj.ﬂdvocat:

For the Respondents | coss s/Shri R.L, Dhawan,
' . 0.P. Kshatriya and
N, K. Aggarwal, Counsel

'CURAm: Hon'hla Mr, P.K, Varuha, Y ice-Chairman (Judl,)
Hon'ble Mr, D.K. Chakrauorty, Administrative Member,

1. Uhether R-portars oF local papers may be allowsd to
ses the Judgem-nt?v

2. To be refarred to the Reporters or not? G

JUDGEMENT(ORAL)

(by Hon'ble Mr, P,K, Kartha, Vice-Chairman)
- We have heard thé learned counsel for both the

parties on.this batch,qf.applications which deals with
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R only fron -tidlu.ofbApril to tho niddlc of.Augu.t svery yoar.-

alk the:dbpa}fmeﬁté. U

%

Thl applicanto havo prayod that having rngard to thuir long

;'ouriad of sarvicn uith the Railuays, dating back to 1974 in

3 . .. R -

soms cases, thsy should bi;céhsiaerad for regularisation

like bthar casual laboursrs in the light of the Railway

13

"Board's circular dated B,6,1981 and the directions contained

in the 3uageHant of the $upfeme‘Cohrt in Indsr Pal Yadav

% Othare Vs, Union of India & Othars, 1985 5.C.C.(L&S)5R%,

2. _Acéarding to the Railuay Board's'circular dated

8.6.1981, for the purpose of screesning and empanelmant of

'casuéi udrkers. a8 Divisioh shouldﬁﬁb treated as a unit for

o i v \ N

5. The Railuay Board had stated in thair lstter dated

24.7.1579 that the granting of temporary status as wall as
rsgular absorption would apply also to Watsrmsn in hot

weather establishments. T ’ ' ,

: A.' " “The lsarned counsel foﬁ'th;:abﬁlica1ts referred to

‘the definition of casual labour contained in para, 2501 of

the Indian Railway Establishment Manual, according to which,
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863 casual labourera, iucluding Hot Usathur Uatcrman,'

soidh G Wl THr & )'f_f“ e ERAt TS
93 persans haue 8o’ ‘Par besn ragularised Hn statad that
WLE T et ES D s R R L Sa e gt
othors uilllalsg bg*regularisad in accordanc. uxth their
L lepgth of gpruica.: Ha Purthar submlttgd that the regularisa~

. posts,
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tlon of casual labourers u;ll be d.partmcnt-ulsa and not
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Divlslon-ulse._ As against thls, the learned counsel for
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tha appllt:ants jatatea that there are a larga number of Hot

Up§tper Watermen uorgipg Forlyears in thg various Bivisions

-
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of the Railuaye auasiting their regularisation in Group 'D°

SR S Y R R i L

;Nﬁp,wq._Thﬂ_;35f99¢m¢°Uhsél‘F°r thg rsspondénts relied upon

i

the Judgsment dated 5 12 1901 oF th- Jodhpur Banch of the

Tribunal 1n Harlsh Chandra & Dthers Vs. Unlon of Indla &

z W .'1~'~*

Gthers (DA-304/91 and Dthers) in uhlch the question of

'j’;ggulg;iqat;on_of pr}Ueatngrdwatgr@an_camn up for

2y .
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consideration, The t;}pquluﬁifectad that the respondents

'L;.w' k¢

.3h041d ovd}v@ma Suiggp}p}gc;igj Q%thin six months for

mE :
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angagament oF such snasonal uorkars against psrennial

“_ancaqqigg qf_gngalylabpur in the order of thei: senid?ity,
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subject to suitaﬁiirfy.
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7. In our COnS%derad opinion, the problem of Hot

R

Ueathsr Watermen who have worked for several years in the -

ﬁﬁéii&ég, could b. Léi&ga 6ﬁiy“by“hékiﬁ§iéziétional schewns

to absorb thom in bach Div;slon “of "the Railuays along u1th

.....

J

S reguiar vaCanc1e For the purposs of thair regularzsa—

U@Eibﬁ;”thb bbbken'ﬁerioaé"ﬁf”éhrﬁibé'ﬁut‘in“by Hot Ueathar

--.,/ I

Uatermen should beﬁbondonad and the total pe iod renderesd
! :

«1by them should be taken into account. 'Th'Framing the schene,

the respondents should take the various,deaartmants_of the
: |

iyl sion as a. 31ngle Unlt (e,g., the departmants of Loco-

'Engineerlng, Mechanlcal rTraFflc, Eommercial, Stores, Signal

& Talecommunlcat é ns, Medical, Electrical, Workshops, =tc, ),

I

The respondents s?all orepare such a viable scheme as

exdeditiously as possible, but preferably wi thin a pe:i od

| :
r

of six months Fro+ the dats of recmipt of this order,

8. Till the réspandents prespare a schame as directeé

above and 1mpleme#t the same, they shall sccommodate the

|
applicants and th? similarly situated peréonstas casual

lghbourers in ths Larious Divisions of the Railuays, uhere

: | .
they are prssently'uorking. In cass vacanciss are not

avalable in thUSe placas, they shall be adjusted in other
SsonErTairee d-pendlng on the length of ssrvice put in by-

them, The interih orders already paesed in thess cases .

|
as modified abovet are hereby made absoclute, The respondents
i
ed from inducting fresh recruits as'casual

&
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Rdministrative Member.
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(P K. Kartha)
Vice—Chalrman(Judl )
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